
IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
COURT – IV 

 
ITEM No. 7 

CA No.- 716/ND/2020 in Appeal No.- 1206/252/ND/2018 
IN THE MATTER OF: 
Nextgen Bhumiestates Pvt. Ltd. … Appellant 

Vs   

ROC 
 

… Respondent 

            
Order under Section 252. 
 

Order delivered on 24.11.2020 
Coram: 
DR. DEEPTI MUKESH, 
HON’BLE MEMBER (JUDICIAL) 
 
MS. SUMITA PURKAYASTHA, 
HON’BLE MEMBER (TECHNICAL) 
 
PRESENT: 
For the Appellant  : Mr. Mohit Gulati, CS 
For the ROC  :  
For the IT Dept.  :Mr. Tushar Gupta Standing Counsel,  

Mr. Sumit Kr. Mishra Advocate   
ORDER 
 

CA No. 716/2020: 

Application filed seeking urgent hearing of the appeal filed under 

Section 252 . Learned Company Secretary Mr. Mohit states that 

Appeal was filed in September 2018. He further submits that 

alongwith appeal they have only annexed two years balance sheets 



and no other documents. ROC has filed reply. There is no other 

documents which reflects that company was in operation or can be 

revived on any other ground. Learned Company Secretary is now 

seeking time to file additional documents. Hence, we see no 

urgency. Application rejected. Learned Counsel is permitted to file 

additional documents in support of appeal.  

 

 

 

  Sd/-      Sd/- 

SUMITA PURKAYASTHA 
MEMBER (T) 

 DR. DEEPTI MUKESH 
MEMBER (J) 

 
Vaishali- 24.11.2020 

 


